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during thig week, but it has already
started with such high nervous ten-
sion. I really fail to understand this.
1l do not approve of it.

When Parhiament is sitting and imp-~
ortant decisions are taken,—leave aside
what type ot motions they are whe-
ther they are adjournment motions or
notices of breach of privilege or call-
ing-attention notices—one thing which
I cannot ignore is that to take such
decisions without informing the House
is improper. The House was sitting
on that very day, on the evening of
that day when this levy was to be im-
posed; so, I would reiterate that it
was not proper, and it should not be
repeated in the future.

-

As far as adjournment motions are
concerned, as hon. Members know, I
have already given my ruling; the
budgei will come up for discussion
when everything will eaome up be-
fore hon, Members, and they will be
able to discuss everything, they will
be able to vote down the Demands,
they can table cut motiong and they

can ask for a vote on the cut motion
and so on....

SHRI S. M. BANERJEE: By that

time, it will be a news but will become
a story.

MR, SPEAKER: According to our
Rules of Procedure, when the matters
are coming up immediately, hon. Mem-
bers are only anticipating it. There-
fore no duplication can be allowed.

PROF. MADHU DANDAVATE: In
the budget discuyssion, there is no ele-
ment of censure.

MR. SPEAKER: Anyway, that is
already laid down. XHon. Members
have ample opportunities o discuss this
not once but a number of times. As
for privilege, it has already been held
in such cases that it s the most
improper. not a privilege question. I
reiterate that it was an impropriety.
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MR, SPEAKER: I cannot help it

ol Q@0 QWo aANT : WeysT wWEIA,
7 WAST g QAT € [T & 4w
o waar fafadsr swwr & FAr
=fge

weyar WgRT - W IFgm 0 F
TR WMdroY 2 & 1 SuE gerfas
faersr Wt sy s=var &

At the most, we can question its pro-

priety and I have already made my
observations on that.

PROF. MADHU DANDAVATE: At
least have a convention that if pro-
priety is violated two times, it should
be equivalent to a breach of privilege.

MR. SPEAKER: Papers to be laid
on the Table.

SHRI S. M. BANERJEE: The Rail-
way Minister should make a state-

ment on the firing near Allahabad on
the railway line.

MR. SPEAKER: I will look into it.
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12.26 hrs.
PAPERS LAID ON THE TABLE

OFFICERS OF PARLIAMENT (RENT FrOR
RESIDENCE RETAINED PY FAMILY AFTER
DEATH) RULES, 1974

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI K.
RAGHU RAMAIAH): I beg to lay on
the Table a copy of the Officers of Par-
liament (Rent for Residence retained
by family after death) Rules, 1974
{Hindi and English wversions) publish-
ed in Notification No. G.S.R. 200 in
Gazette of India dated the 25rd Feb-
ruary, 1974, under sub-section (2) of
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section 11 of the Salaries and Allow-
ances of Officers of Parliament Act,
- 1983. [Placed in Library. See No.
LT-6289/74].

NOTIFICATIONS UNDER ESSENTIAL CgoM-
MODITIES ACT, 1955 AND SUGAR EXPORT
ProMoOoTION RULES, 1973

THBD MINISTER OF STATE IN THE
MINISTRY or AGRICULTURE
(SHRI B. P. MAURYA): I beg to lay
on the Table—

1. (&) A copy each of the follow-
ing Notifications (Hindi and English
versions) under sub-section (8) of sec-
tion 3 of the Essential Commodities
Act, 1955 ;—

(i) The Sugar (Packing and Mark-
ing) Order, 1970, published in
Notification No. G.S.R. 645 in
Gazette of India dated the
14th April, 1970.

(Ii) The Sugar (Packing and Mark-
ing) Amendment Order 1971,
published in Notification No.
.S.R. 654 in Gazette of India
dated the 27th April, 1971.

(iii) The Sugar (Packing and
Marking) Second Amendment
Order, 1971, publisheq in No-
tification No. G.S.R., 1418 in
Gazette of India dated the
21st September, 1971.

(Restrictions on
Movement) Order, 1972 pub-
lished in Notification No.
G.S.R. 32(BE) in Gazette of
India dated the 17th January,
1972.

(iv) The Sugar

(v) The Sugar (Restrictions on
Movement) second Amend-
ment Order, 1972, published in
Notification No, GS.R. 93(E)
in Gazette of India dated the
2nd March, 1972.
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(vi) The Sugar (Restrictions on
Movement) Third Amendment
Order, 1972, publigsed in No-
tification No. G.S.R, 244(E) in
Gazette of India ~ dated the

14th April 1972.

(vii) The Sugar (Restrictions on
Movement) Fourth Amend-
ment Order, 1972, published in
Notification No, G.S.R. 289(E)
in Gazette of India dated the

27th May, 1972,

(viii) The Sugar (Restrictions on
Movement) Fifth Amendment
Order, 1872, published in Noti-
fication No. G.S.R. 312(E) in
Gazette of India dated the

15th June, 1972.

(1x) The Sugar (Packing anq Mark-
ing) Amendment Order 1872,
published in Notification No.
G.S.R. 386(E) in Gazettg of
India dated the 22nd August,

1972.

(b) A statement (Hindi and English
versions) showing reasons for delay in
laying the above Notifications.
[Placed in Library. See No. LT-6290/

741].

2 (i A copy of the Sugar Export
Promotion Rules., 1973 (Hindi and
English versions), published in Notifi-
cation No. G.S.R. 174(E) in Gazette of
India dated the 21st March, 1973
under sub-section (4) of section 15 of
the Sugar Export Promotion Act, 1958.

(ii) A statement (Hindi and English
versions) showing reasons for delay in

laying the above Notification.
[Placed in Library. See No. LT-6209/
741].

NOTIFICATION UNDER ESSENTIAL Com-
MODITIES AcCT, 1958 aAnNDpD ANNUAL
REpPORTS
THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): I beg to

lay on the table:—

(1) A copy of the following Notifi-
cations (Hindi and English versions)



